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Trench Accident at RourkeJa 

504. Shrimati Malida Ahmed: Will 
the Minister of Steel, Mines and Fuel 
be pleased to lay a statement on the 
Table regarding the Trench accident 
at Rourkela on 1st November, 11l60? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): At about 
12.15 P.M. On the 1st November, 1960, 
a trench that was being dug near the 
Hot Mill Road in the Rourkela Steel 
Plant caved in burying three unskilled 
workers of the Contractor. Two of 
the workers died on the spot while 
the third has been admitted in the 
Hospital with injurie3. A detailed 
report on the accident is awaited. 

1Z hrs. 

MOTIONS FOR ADJOURNMENT 

ExPLosION IN BOMBAY 

Mr. Speaker: I have received notice 
of adjournment motions on the follow-
ing: 

''Immediate need to discuss the 
explosion on 18th November, 1960 

1323 (Ai) LS--5. 

in Bombay resulting in death of 11 
people .... 

Shrt Braj Raj Singh (Ferozabad): 
Fourteen now. 

Mr. Speaker: " .... including 3 
children and serious injuries to 38 
people. It is further reported that 
more people who were admitted in 
the hospital have died." 

There are three adjournment motions 
on this. Normally I do not admit 
this, but when there was a similar 
case relating to some accident in Cal-
cutta, questions were put in the House 
and hon. Shri K. C. Reddy, I think, 
said that he would appoint a com-
mittee or ask the investigator to go 
and make enquiries. Let me ascertain 
from the hon. Minister what the 
situation is. 

Shri Tangamani (Madurai): In the 
case of the Calcutta accident we were 
told that inspection by the eastern 
circle was not done frequently as was 
expected. I would like the hon. 
Minister to state whether in respect 
of the Bombay circle in this case there 
has been any complaint about lack 
of inspection. 

The Depu:y Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): From the information that 
we have at our disposal we learn that 
the accident occurred in a bangle 
shop where they had stored plastic 
materials, selenium powder, cadmium 
sulphate and some drums supposed to 
have contained acetone, lot of alumi-
nium foil for packing purposes, glas! 
bangles and acetate sheets and some 
ordinary paper materials. It is under-
stood that the godown was nnt licens-
ed by the Bombay Corporation, as it 
should normally have been, for stor-
ing inflammable materials. None of 
the materials is. covered by the 
Petroleum Act or the rules made 
therc:J'1der including the Cinemoto-
graph films Rules, and as such the 
Department of Explosives is not con-
cerned with the licensing of this 
godown. The Bombay Corporation is 
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[Shri Anil K. Chanda) 
concerned with the control of these 
premises. Enquirie5 by the local 
authorities are L'l progress. A detail-
ed report is expected in a day or two. 
According to reports, not verified, 17 
died and over 50 were injured. 

Shri Rraj Raj Singh: Recently 
certain explosions took place at 
Firozabad which happens to be 
the centre of the glass bangle 
industry . I want to know whe-
ther this shop, which is reported 
to be a glass bangle shop was owned 
by some body from Firozabad, and if 
so the man who owned that shop. 

Shri AnU K. Chanda: So far III 
the Central Government is concern-
ed, we are responsible only for the 
working of the Indian Explosives 
Act of 1884 and the Petroleum Act of 
1934. 

Mr. Speaker: The hon. Minister is 
not aware of those details. 

Shri Anil K. Chanda: These details, 
of course, I am not aware of. 

Shri S. M. Banerjee (Kanpur) ;'"1;' 
the case of such accidents, how is it 
that we have always to table ad-
journment motions and get state-
ments? When a serious accident takes 
place anywhere, is it not possible for 
Ithe Minister to make a statement suo 
motu? 

Mr. Speaker: I am really sorry that 
there is always an attempt on the 
part of some Members to vest this 
House with jurisdiction over matters 
over which this House has no juris-
diction. We forget very often that 
there are other representative insti-
tutions in this country. It is a federal 
structure, not a unitary Government. 
Therefore, whatever might be the 
temptation, and however serious an 
accident might be, I am not going to 
allow enlargement of the jurisdiction 
of this House and make hon. Members 
responsible for things for which they 
are not, under the Constitution, res-
ponsible at all. 

Shri T. R. VlttaJ. 1tao (Kharnmarn): 
May I ask for some information? 

Mr. Speaker: I am not going to 
allow. They can ask fOr information 
about what happens in Los AngeleL 
I do not give my consent to this ad-
journment motion. 

Shri Rraj Raj Singh: Can I seek 
some information from the hon. Home 
Minister? 

Mr. Sp~er: Order, order. The 
hon. Minister has definitely stated that 
thfs does not come under the ExplG-
sives Act. 

Shri S. M. Banerjee: How does h. 
know it? 

Shri Vaj}layee (Balrampur): With-
out making a proper enquiry. 

Mr. Speaker: To the extent they 
have made enquiries, this does not 
come under the Explosives Act. It ia 
bangle manufacture for which the 
licence ought to have been taken from 
the Corporation. I do not know why 
the Corporation did not give the 
licence. Hon. Members who are in the 
Corporation will put that question and 
elicit the answer. 

OVERTURNING OF DREDGER IN THE 
HOOGHLY 

Mr. Speaker: I will proceed to the 
next adjournment motion: 

"Immediate need to discuss the 
Dredger disaster in the Hooghly 
rive .. on Friday the 18th Novem-
ber, 1960 resulting in loss of lives 
of nearly 18 people including for-
eigners." 

Some Bon. Members rose-

Mr. Speaker: I would like to re-
mind hon. Members that after they 
table the adjournment motion, if, In 
addition to what they have stated 
there, they want a clarification on any 
particular point, they may ask for it. 
At this stage I am not going to allow 




